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Ref. No V.89 ca6,/8a-714,704 No. 697/2022/23 Dated %

To,
The Registrar General,
Hon’ble National Green Tribunal,
Principal Bench,
Faridkot House, Copernicus Marg,
New Delhi- 110001

Sub: Regarding submission of Action Taken Report on behalf of UP Pollution
Control Board with respect to Order dated 24.01.2023 Passed by the Hon’ble
National Green Tribunal, New Declhi in Original Application No. 697 of 2022,
Ram Keval Vs. State of UP.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
24.01.2023 passed by the Hon’ble National Green Tribunal, Principal Bench, New Delhi in
Original Application No. 697 of 2022, Ram Keval Vs. State of UP, Please find attached
herewith Action Taken Report on behalf of U.P. Pollution Control Board for your kind
perusal and further necessary action.

Sincerely Yours,

(Atulesh Yada\:a

Chief Environment Officer
(Circle-6)

Enclosures: As above

Copy to: Following for information and further necessary action.
Shri Pradeep Misra Advocate, Supreme Court, B-235,Sector-XIX, Noida, District-GB

Nagar, 201301. /

Chief Environment Officer
(Circle-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppeb.com
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Action taken Report in compliance of order dated 24.01.2023 passed by
Honourable National Green Tribunal, Principle Bench, New Delhi in O.A.
no. 697/2022 Ram Keval V/s State of U.P.

Background

A grievance application regarding illegal encroachment on ponds by
construction of residential house and dumping of garbage and other waste in the ponds
polluting and damaging the surrounding environment of Vill- Gajara, Tehsil- Captanganj,
Distt- Kushinagar was made by Sri Ram Keval resident of Vill- Gajara, Tehsil-
Captanganj, Distt- Kushinagar to Honourable National Green Tribunal, Principle Bench,
New Delhi. Honourable Tribunal Considered grievance application and registered it as
original application no. 697/2022. Honorable National Green Tribunal passed an order
dated. 24.01.2023 in O.A. No. 697/2022.

The related portion of this order is as mentioned below:-

“....3. In the Action Taken Report, it has been mentioned that Mr. Ram Keval S/o Mr.
Nandlal stated before the Joint Committee that he had not made any complaint/application to this
Tribunal but this fact is hardly of any significance as this Tribunal is empowered to suo moto lake
cognizance of the cases involving questions relating to environment arising out of the implementation of
enactments specified in schedule I of the National Green Tribunal Act, 2010 as held by Hon'ble Supreme
Court in Municipal Corporation of Green Mumbai V/s Ankita Sinha and others 2021 SSC online SC 897.

4. We have gone through the Action Taken Report and we find that the same has been
submitted only in respect of pond comprised in Khasra No. 325 (0.08 hectare) and the Joint Committee
has not looked into the factual position regarding other ponds. The Joint Committee is directed to
undertake visits to the sites, look into the matter of encroachments on other 6 large pond ad 5 small
ponds, verify the factual position and submit its report in respect of the same within two months by email

at judicia-ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not in the form
of Image PDF.

5. List for further consideration on 13.04.2023... .. ... ..."
Accordingly an action taken report in compliance of orders passed by
Honorable N.G.T. on dated 24.01.2023 in O.A. No. 697/2022 has been prepared.
Action taken report
1. In Compliance of the above Orders, CDO, Kushinagar constituted Joint
Inspection Committee comprising of District Development Officer,
Kushinagar, SDM Captanganj and U.P. Pollution Control Board (UPPCB),
Gorakhpur. Copy of the said letter is a annexed as Annexure- 01.
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2. In compliance of the said order Joint Inspection Committee visited large
ponds comprising of Khasara No. 342 (0.178 Hectare), 382 (0.174 Hectare),
455 (0.316 Hectare), 456 (0.117 Hectare), 531 (0.101 Hectare), 578 (0.038
Hectare) of vill- Gajara, Tehsil- Captanganj, Distt- Kushinagar. At the time of
field visit, 03 ponds were found filled with Garbage and other materials.
UPPCB Team directed to Village Development Officer and Gram Pradhan of
Village Gajara, Tehsil Captanganj, Distt- Kushinagar for cleaning all the 03
ponds in which Garbage and other material was found at the time of
inspection.

3. In compliance of the directions given by Joint Inspection Committee, Village
Development Officer Gajra and Gram Pradhan Gajara has informed this office
that ponds situated near Khalihan, in the West of Primary School and Chhat
Ghat has been cleaned. VDO and Gram Pradhan, Gajara has sent report on
dated 05.04.2023 and photograph of the site which is enclosed as Annexure-
02.

4. That the Khasra No. of 05 other small ponds is not mentioned in the order.
Process of identification of these 05 small ponds shall only be possible when
their Khasra no. is known. Joint Inspection Committee directed VDO and
Gram Pradhan for identifying 05 samll ponds at the earliest and make them
free from Pollution and Encroachment.

5. As per spot memo/report of VDO and Gram Pradhan Gajara there is no water
in the ponds situated in the west of Primary School and Chhat Ghat.

Above mentioned Action Taken Report with reference to the order passed by
Honorable N.G.T. on 24.01.2023 in O.A. No. 697/2022 is being submitted herewith in
form of searchable PDF/OCR supported by PDF.

Annexure- As above. + Digitally signed

Pa n kaJ by Pankaj Yadav

Date:

YadaV 2023.04.11

16:55:55 +05'30'
(Pankaj Yadav)
Regional officer
U.P. Pollution Control Board
Gorakhpur
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Jol0 H Ao SAfABRUT ERT faeTids 24.01.2023 BT MY WIRT Ry T & Ry,

We have gone through the Action Taken Report and we find that the same has been
submitted only in respect of pond comprised in Khasra No. 325 (0.08 hectare) and the Joint
Committee has not looked into the factual position regarding other ponds. The Joint Committee is
directed to undertake visits to the sites, look into the matter of encroachments on other 6 large
ponds and 5 small ponds, verify the factual position and submit its report in respect of the same

within two months by email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.
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